GOVERNMENT OF KARNATAKA

GOVERNMENT D 2=

Sab

KARNATAKA LOKAYUKTA

KARNATAEKA LOBAS ===
NO: UPLOK-1/DE/ 579/2017/ ARE-13 Multi Storied Building,
(Encl: (a) Recommendation of Hon’ble Dr. B.R. Ambedkar\/cedhi,
Upalokayukta&lnquiry Bengaluru — 560 001
Report of Ing.Officer, in original Date:17/05/2022

(b) Connected records

/ CONFIDENTIAL/
To,
Dr. Ajay Nagabhushan M.N, LA.S.,
Secretary to Government,
(Municipalities & UDAs)
Urban Development Department,
Vikasa Soudha,
Bengaluru

Respected Sir,

Sub:- Departmental inquiry against:
1. Sri. Nagaraj, the then Chief Officer,
T™C, Channarayapattana, Hassan
District (now retired).

2.Sri. Krishnegowda, the then Revenue
Officer, TMC, Channarayapattana,
Hassan District (now retired).

3 Sri. Shivananda, Revenue Inspector,
T™MC, Channarayapattana, Hassan
District.

4 Sri. H.S. Chandrashekar, Chief Officer,
TMC, Channarayapattana Taluk, Hassan
District — reg.

Ref:- 1)Government Order No.UDD 13 DMK
2017, Bengaluru dated 22/03/2017.

2)Nomination order NO. UPLOK-1 /DE/ 579/2017,
Bengaluru dated 22/04 /2017 of
Upalokayukta- 1,State of Karnataka, Bengaluru.
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3) Inquiry Report dated 29/04 /2022 of
Additional Registrar of Enquiries-12,
Karnataka Lokayukta, Bengaluru.

4) Recommendation dated 13/05/2022 of
Hon’ble Upalokayukta-2, State of
Karnataka, Bengaluru

- Adverting to the above, I am directed to forward herewith the

Recommendations of the Hon’ble Upalokayukta-2, State

Karnataka, Bengaluru, dated 13/05/2022 in original,

and the

Report of the  Inquiry Officer, in original, along with relevant

records of inquiry, as detailed below:

File No. Particulars of Documents l;a:)g:
One  Sealed cover containing the
recommendation dated 13/05/2022 of
Hon’ble Upalokayukta-1, and inquiry report
dated 29/04 /2022 in originals

File 1 Order Sheet File (Original). 1-22
File 2 Documents containing :

I. 12(3) of the K.L Act, 1984

in Compt/Uplok/MYS/8357/2015/DRE—5, 23-28

dated:15/12/2016 (xerox).

II. Govt. Order No. Sey 13 820% 2017,

Sordedd, BTe0s: 22/03/2017(XETOX).

[[l. Nomination Order No. UPLOK-2/DE/ 29-31
579/2017, Bengaluru, dated: 30-33
22/04 /2017 (xerox)

IV.Articles of charge dated: 02/06/2017

o 34-42

(Original)

V. First Oral Statement of DGO No-1 dated 43

: 29/06/2017 (Original)

V1. First Oral Statement of DGO No-2 dated 44

: 29/06/2017 (Original)

VIL. First Oral Statement of DGO No-3 45

dated : 29/06/2017 (Original)

V. First Oral Statement of DGO No-4 dated 46

: 29/06/2017 (Original)

IX. Second Oral Statement of DGO No-1 47

dated : 09/10/2019 (Original)

IX. Second Oral Statement of DGO No-2 48

dated : 09/10/2019 (Original)

IX. Second Oral Statement of DGO No-3 49

dated : 09/10/2019 (Original)

XI. Written Argument of DGO No-1 dated: | 50-53 |
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15/03/2021 (Original)

15/03/2021 (Original)

XI. Written Argument of DGO No-2 dated: 54-55
15/03/2021 (Original)
XI. Written Argument of DGO No-3 dated: 56-57

File 3 Witness examined on behalf of the Disciplinary
Authority
PW-1: Sri. Vasanthamma (Original) 58-62
Witness examined on behalf of the
Defence
DW-1: Sri. H.S. Nagaraj (Original) 63-69
DW-2: Sri. Krishnegowda (Original) 70-73
DW-3: Sri. Shivananda (Original) 74-77
File 4 Documents marked on behalf of the Disciplinary
Authority
Ex. P-1: Complaint (Original) 78-79
Ex.P-2: Form No.I (Original) 80-81
Ex. P-2(a): Signature of the complainant
Ex. P-3: Form No-II (Original) 82
Ex. P-3(a): Signature of the complainant
Ex.P-4: The letter written by Chief 83-102
Officer, Nagara Sabhe, Hassan dated :
10/09/2015 to Deputy Registrar
Enquiries-5, Karnataka Lokayukta,
Bengaluru (Xerox)
Documents marked on behalf of the
DGO
Ex.D-1: The Chief Officer, Nagara Sabhe, | 103-108
Hassan is given opinion regarding khatha
of Vasanthamma for the Sy. No.45 site
| No.1 (Xerox ) |
109

\EX.D-2: The Certificate of service of H.S.
Nagaraj which is given Chief Officer, TMC,
| Chennarayapattna (Xerox) -

Ex.D-3: Extract of Propert}vﬁ Regsiar
| (Certlfled PDPVJ
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Receipt of the Recommendation of the Hon’ble Upalokayukta-2,
along with the Report of the Inquiry Officer in a sealed cover and

the connected inquiry records, as mentioned above, may please be

Yours faithfully,
o

(USHARANI)
Registrar,
Karnataka Lokayukta,
». Bengaluru

acknowledged, at the earliest.

Copy to

Addl. Registrar of Enquiries -13, Karnataka Lokayukta, Bengaluru
along with copy of recommendation, for information and further
necessary action.
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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/579/2017 /ARE-13 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.

Dated 13.4.2022.
RECOMMENDATION

Sub:-Departmental inquiry against -

1. Sri. Nagaraj, the then Chief Officer,
TMC, Channarayapattana, Hassan
District (now retired).

2. Sri. Krishnegowda, the then Revenue
Officer, TMC, Channarayapattana,
Hassan District (now retired).

3. Sri. Shivananda, Revenue Inspector,
TMC, Channarayapattana, Hassan
District.

4. Sri. H.S. Chandrashekar, Chief
" Officer, TMC, Channarayapattana
Taluk, Hassan District.— reg.

Ref :-1) Govt. Order No. Seon 13 &a0% 2017,
BonvRs, Bmeos: 22/03/2017.

2) Nomination Order No.UPLOK-2/DE/
579/2017, Bengaluru, dated:
22/04/2017.

3) Inquiry report dated: 29.4.2022 of
Additional Registrar of Enquiries- 13,
Karnataka Lokayukta, Bengaluru.

P Pt o o) )

The Government by its order dated 22.3.2017 initiated
the disciplinary proceedings against 1. Sri. Nagaraj, the



then Chief Officer, TMC, Channarayapattana, Hassan
District (now retired). 2. Sri. Krishnegowda, the then
Revenue Officer, TMC, Channarayapattana, Hassan
District (now retired). 3. Sri. Shivananda, Revenue
Inspector, TMC, Channarayapattana, Hassan District.
and 4. Sri. H.S. Chandrashekar, Chief Officer, TMC,
Channarayapattana Taluk, Hassan District [hereinafter
referred to as Delinquent Government Officers/officials,
for short as ‘DGOs 1 to 4’ respectively] and entrusted

the departmental inquiry to this Institution.

2. This Institution by Nomination Order No. UPLOK-2/
DE/579/2017 dated 22.4.2017 nominated Additional
Registrar of Enquiries-4, Karnataka Lokayukta,
Bengaluru, as the Inquiry Officer to frame charges and
to conduct departmental inquiry against DGOs for the
alleged charge of misconduct, said to have been
committed by them. Subsequently, by order dated
6.8.2018 the matter was transferred to Additional
Registrar of Enquiries -13 as enquiry officer to continue

the said departmental enquiry.
2.  The DGOs - 1. Sri. Nagaraj, the then Chief Officer,

TMC, Channarayapattana, Hassan District (now retired).

2. Sri. Krishnegowda, the then Revenue Officer, TMC,
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Channarayapattana, Hassan District (now retired). 3. Sri.
Shivananda, Revenue Inspector, TMC,
Channarayapattana, Hassan District. and 4. Sri. H.S.
Chandrashekar, Chief Officer, TMC, Channarayapattana
Taluk, Hassan District, were tried for the following

charges :-

e300 -1
D ResRlReTE.

Jegy—13e endS Tord FPFC/ Be. mortvesd, 0BT WawR,PTO, 8a0d,
BRo000eEce, OIS B (T,@ 03,3), Deay/2Fe ©TRS TOrO
$T0/8e #e)ieﬁaa’, H0T Tl Teo, éSao?o,l esqloaoi)ﬁé%ca, Toxs B8,
(B,= I3yB), Jey/3Be  wwedB Trd ™TT/Be. Boesow, Toweodd
abe#‘\#d}, 8ok, e oeodTE 00, ooRs 8, Tone /4 T TS
VTord oPFC/Be. TeF. D, 303 Beans®, S0859, 500, &a0d, zafﬁpaoﬁoﬁé%ca
0N T, ToIS BVS oz Jy Be deemoss, IS, 2303,00030%583,£9,
S0  ®eP, Tl ¥ Oxd Dow8oiem  Beehd HBIBROIT),
Bm009:10/02/2014 oz Voo Feeds wd, 307 0BT TeeomRVTE)
oRr TOAITD HTBe  BSTY, 0538 Bmoos: 12/02/2014 Cowd
TRNOVTROBTED ©Fe JBerBTeO0NE WBR S To: JBHO.&.8.09/05-96
BmTe0d: 18/09/1996 O X&, eV opSoRAE. ©WT, AeY~esdE TTFO
PTIR IBTOR TIFE, SReTHTOY,0. Je—1 00T 43¢ eTH TTED
PEoR WFED WVewToAGWY, IOV FBrE, TooTdoe) HO[eeE TIEE,
ad 3o Bpe0TT, meruds Ve SoSes 080 TEITRDTY,

Soortly Xoord Rewo (RWBedd) Jobwwa? 1966 8 (3)(1) 6oz (iil) e
duopBoND), eV oph WTFBT DTN, g Qweome WWPTCT Woowd
DepiRevE@S edomd B Detardecon.
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and thereby committed an act which
unbecoming of a government servants and thus
you DGO No. 1 to 4 are guilty of misconduct
under U/s 3(1) (i) (ii) and (iii) of Karnataka Civil

Service (conduct) Rules 1966.

3. In order to establish the delinquency of DGO’s 1 to
4, the Disciplinary Authority has examined one witness,
PW1 Smt. Vasanthamma and got marked Exs. P1 to P4,
The DGOs also examined three witnesses, DW1 to DW3.
On perusal of the charges leveled against the DGOs 1 to
4 and the evidence available on record. It is clear that
the DGOs 2 to 4 have not denied that the changing of the
entries in the property tax register into the name of Smt.
Anasuya within two days. Said entry appears to have
been made very hLilf:fiﬁdly without following the procedure
as contemplated in the circular dated 18.1.1996. As
such the report of the Enquiry Officer is on the basis of
the material on record.

4. Perused the Inquiry Officer report, the Inquiry
Officer (Additional Registrar of Enquiries- 13) on proper
appreciation of oral and documentary evidence has held

that, the above charge levelled against the DGO - 1. Sri.
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Nagaraj, the then Chief Officer, TMC,
Channarayapattana, Hassan District (now retired) is not
proved and DGOs 2. Sri. Krishnegowda, the then
Revenue Officer, TMC, Channarayapattana, Hassan
District (now retired). 3. Sri. Shivananda, Revenue
Inspector, TMC, Channarayapattana, Hassan District.
and 4. Sri. H.S. Chandrashekar, Chief Officer, TMC,

Channarayapattana Taluk, Hassan District, is ‘proved’.

5. On re-consideration of report of inquiry and all
other materials on record, I do not find any reason to
interfere with the findings recorded by the Inquiry
Officer. Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer.

6. As per the First Oral Statement of DGOs furnished
by the Enquiry Officer DGO No-2, Krishnegowda is
retired from service on 29/02/2016, DGO No-3,
Shivananda is retired from service on 31/05/2016 and
DGO No-4, H.S.Chandrashekar is due for retirement on
31/01/2044.

6. Having regard to the nature of charge not proved

against DGO No.1, and ‘proved’ against the DGOs 2 to 4,
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and considering the totality of circumstances, it is hereby

recommended to the Government-

1) it is hereby recommended to the
Government to accept the report of
Inquiry Officer and to exonerate DGO
No.1, Sri. Nagaraj, the then Chief
Officer, TMC, Channarayapattana,
Hassan District of the charges leveled

against him’.

i) to impose penalty of ‘withholding 10% of
the pension payable to DGO No. 2 . Sri.
Krishnegowda, the then  Revenue
Officer, TMC, Channarayapattana,

Hassan District (now retired).

iii) to impose penalty of ‘withholding 10% of
the pension payable to DGO No. 3, Sri.
Shivananda, Revenue Inspector, TMC,
Channarayapattana, Hassan, District

(Now retired).
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iv) to impose penalty of ‘withholding three
annual increments payable to DGO. 4, Sri.
H. S. Chandrashekar, Chief Officer, TMC,
Channarayapattana Taluk, Hassan District

with cumulative effect.

8.  Actiori taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

<{JUSTICE K.N.PHANEENDRA)
Upalokayukta-2,
State of Karnataka.
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